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Mr. Deputy-Speaker: Does he with-
draw the Bill! 

Shri Naval Prabhakar: Yes, Sir. 
Mr. Deputy-Speaker: Has he the 

leave ot the House to withdraw 
the BiI!! 

Some Hon. Mcmbe~: Yes. 

The Bm was, by lcave, with-
drltwn. 

16.55 hrs. 
THE DEhIVERY OF BOOKS 

AND NEWSPAPERS (PUBLIC 
LIBRARIES) AMENDMENT BILL 

(Amendment of Section 2) by 8hri 
C. K. Bhattacharyya 

Shri C. K. Bhattachary;ya (Rai-
ganj): Mr. Deputy-Speaker, I mbve: 

"That the Bill further to 
amend the Delivery of Booka 
and Newspapers (Public Libra-
ries) Act, 1954 be taken into 
consideration." 

Sir, the purpose ot this amendment 
Is to insert in clause (a) of section 
2 of the Delivery of Books and News-
papers Act of 1954 after the W'Ords 
'printed or lithographed', the words 
'and phonograph discs popularly 
known as gramophone records'. That 
is the one material section bf my 
Bill. 

In the statement Of ob;ects and 
reasons I have explained the causes 
which ied me to bring in this Bill. 
The old records of recitations, speeches 
and music -by Rabindranath Tagure, 
Mahatma Gandhi, Faiz Khan, R. C. 
Boral and other ilIustrlOu~ prrs('ns 
and musicians are fast depIcting as 
no copy of these records is preserv-
ed. There is no provision in the 
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existing Act for delivcring c'opies of 
these records to Government for pre-
servation. These are national trea-
lures and must be protected at all 
coats from destruction. This Bill 
.eeks ~ \&chieve this purpose by 
making the delivery of gramophooe 
records ttl the Natloul Library and 
other public libraries oblieatory. That 
is what I have stated in the BtGtemeut 
at ob;eets and f'ft8(lIII.B; that is the 
lan, and shan at 1I1e Bill. 

What is done in relation to books 
-.ow, I want to be done in relation 
., gramophone records. Certain num-
bel- of copies of books printed have 
to be presented to the Government 
foc preservation in dlf!erent libraries. 
It is because of this law that we are 
still able to get eopies of old publi-
cations in the India Office Library in 
London but which are lost in India, 
particularly those publications during 
the earlier periods of British admi-
nistration of India which have not 
been preserved here may be had 
there. These papers and books have 
been preserved because there was the 
law that at least !lome copies will 
have to be presented to the India 
Office Library. Because of this law 
we are now getting that advantage. 
I want to apply the same law or 
make an amendment in the law so 
that it may apply in the case of 
gramophone records which I want to 
be preserved, at least a certain type 
of these. 

17 Ill'S. 
I have been after this subject even 

before I came to the Parliament. As 
a ncwsp3pcrman I !T,ot interested in 
it and when Shri R. R. Diwakar was 
the Minister of Information and 
Br·,)ndcasLng. in the first period of the 
IndependenCe days, I approached him 
fOr making arrangements for preser-
vation of these records in the All 
Indin Radio offiCe Or library. After 
thflt Dr. Keskar cnme and I r(''1uest-
(,d him thnt this be done. Till ~10W 
that has not been~ .;>,.,. I hav,-, tried 

to impress upon them the extreme 
importance of these materials 1.'0 be 
preserved for future generation. In 
fact, with regard to the valuable 
materials that We have lost I would 
refer to two great oraton ~ India 
who came from Benpl. 

Mr. Depaty..spelbr: You will 
take mare time, I hope. 

Slut C. IL ... UaeIlU77a: Yes, Sir. 

Mr. Depaty-8peaker: He may ooa-
tinu~ on 1Ihe nex1I day . 

lUI brs. 

PARLIAMENTARY PROCEEDINGS 
ON A.I.R. 

Shri Inder J. Malhotra (Jammu 
and Kashmir): Mr. Deputy-Speaker, 
Sir. many a time the question regard-
ing the coverage ot parliamentary 
proceedings by All India Radio has 
come up before this House. It is 
needless to mention the importance of 
this question which directly concerns 
this supreme democratie institution in 
the country. Without any doubt, 
without any difference of opinion, 
more especially amonlt the Members 
of this House, there is the feeling that 
the coverage done by the All India 
Radio over the proceedings of this 
House at present is not only inade-
quate but falls to a large extent in 
the standard also. 

All India Radio is one ri the sig-
nificant, important and rather a very 
powerful media through which this 
House and the work d'one in this 
House and what happens wit.hin this 
House can bE' and is being projected 
not only to the p('ople in India but 
to the outside world also. It is with 
regret that I have to point out. that 
many a time in the past, pleas were 
made before this Mini._try t'o give ade-
quate coverage to the parliamentary 
pro('eedings and also to improv,· the 
coverage from the technical ~, .It of 


